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CENTRAL ADMINISTRATIVE TRIBUNAL 

CALCUITA BENCH 

O.A. 425 of 1997. 

Ptset,t : HON'BLE DR. B.C. $ARII, AOMINISTATIVE EER, 

HON'BLE MR. D. PURKAYASTHA, JUDICIIL MEMBER•  

1. Smt. Kanden Mondal, 
(widoj of Lt, Tuisi Mondal, 
ExKhalasj under PWI(Con), 
E. Rly, Oankuni) 

residing at Viii.. Abada, 
P0. Sankrail, Dist- Howrah, 

2 	&i Brojen riondal, 
(eldest Sofl of Lt. Tulsi Mondal) 
residing at Viii- Abada, 
PU, iankrail, Howreh. 

Applicants. 

Vr a 

1. 	Union of Indi5, 
through Cenerel Manager, 
C. Rly, Clcutt5, 

2, 	General Manager, 
E. Rly, Calcutta, 

3. 	Permanent Way Iñsr,ector(Con), 
E. Rly, Qankuni. 

- 	 ••. 	Re3pôdent5, 

For a plicants : Mr •  P.K. Chosh, Counsel leading 
Mr, B.P. Roy & Fr. S,N, Mitre, Counsel. 

For rspondents : Mr. P.K. Arore, Counsel, 

Heard on : 15.1.1998. 	 Ordered on : 15.1,1998. 

0 RD ER 

B.C.Srrna, AM. 

1.. 	 This ;pplication has been jointly filed by two applicants, 

on bing the wife of a decesadr railway employee and the other is 

M 5 !. BaSically, two prayers have been made in this petition, 

first, for grant of settlement dues viz, P.F. D•C •R•G, Family Pension, 

CCEISBons, Leave Salary and Salary for the month of MaY'85 kttpto 
/other; for 	 - 

22.5.45) etc1 en the Jqrent of Compassionate Appointment to the 

8PPliant no 2 
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2 6  1 	The said Railway employee WS a Khalasit under the 

P.td.I (Con), Castern Railway, Dankuni and he expired in-harness 

on 4.5.1985. The applicant no. 1 had represented to the railway 

auth .ritjeS immediately after the death of ttér husband, as per 

contntion of the applicants, by 5ubmtting a representation on 

29595, as set out at Annexure 'B' to the application. But no 

actic, has been taken by the railway authbrit*es as contended by 

them4 It appears that the applicant no. 1 had also Piled another 

repre3entation dated 18.11.1996 and they contend that no reply has 

been biven against the said representation and, hence, the petition. 

1lr•  P.K. Arora, ld. Counsel appears for the respondents 

and oposes the application in So far as the compassionate appointment 

is coricernad. 

1We have he9rd the submission of the id. Counsel for 

both ha parties and perused records. Us first deal with r-e-e-r-d-ing-. 

the prayer for grant of compassionate appointment for the sake of 

convanience. We fjnd that on the day of death of the railway employee, 

the applicant no, 2 was, a tnajor. They had approached the railway 

authortie5 by representation,as averred by them on 29.5.1985, but 

no actLon hs been taken thereon. They were remained silent for 

o man years. First-of'-811, this prayer is barred by limitation, 

becausd, if they were aggrieved by the inaction on the part of the 

railway respondents, they should have approached this Tribunal in 

time, which was not done. secondly, as reoards merit, it is a law 

laid down by the Hon'ble Apex Cnurt that compassionate appointment 

cannot be claimed as a matter of right at any point of time. Since 

this exra-ordinary step 'ie, to be taken by the respondents to give 

Some sucour to the b$rved family, it cannot be claimed and cannot 

be giver at any length of time. It appears to us that by not giving 

the comçassionate appointment to the applicant no. 2, the applicants 

were not aggrieved at that time, This is a stale claim and both on 

the groi.nd3 of  Limitation as well as on lacksof merit, this prayer 

cannot do entertained. 	
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	 U81now de9l with the Viother prayer of the applicants 

regarinq retiretment dues payable to the applicant no. 1 fr the 
/deceased 

servias rendere by her/husband under the respondents 	We have been 

given to understand that not even the P.F. money has been released. 

The r asons are not known and Mr. Arora submits that he has no instruc-

tion .h the mttr, We are, therefore, of the view that a suitable 

direc'ion is called for in this regard. 

6. 	 In iiew of the above, the application is disposed of at 

the 	tagS of 5dnission hearing itself with the direction that the 

respondents shall treat this instant petition regarding prayer for 

grant of settlement dueS as a representation and Shall dispose it of 

as per rules wjtPin a period of 3 months from the date of communication 

of thi i Order and, thereafter, within a period of one(l) month, they 

must esura that Ithe applicant no. 1 gets the payment to which she 

is entt1ed to ater the doeth of her husband. If such payment is 

not meteby the railway-respondents within the above stipulated time, 

U they wl have to pay interest to the applicant at the rate of 1O 

(ten prcent) per annum from the date irnrneditely followinq expiry of 

3(thre ) months f'om the date of death of the railway employee. No 

order 	passed 	regards cos ts. 	 - -7 

(0. Pu 	yastha ) 	 Y( B.C. Sarma ) 
Ilembur (J) 	 1mber (A) 
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